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"L.Ravindrg Kumar

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD :

ORIGINAL APPLICATION. NO.1409/1936

- b OGN A A5 O O AL S R D S W A GRS -

OATE OF ORDER _.: __23-09-1997,
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ees Applicant
And

1. ChieP Personnel Officer,
SC Rlys, Rail Nilayam,
SBC'bﬂdo
2, Sr.Divisional Personnel Officer,

SC Rlys, Vijeyswada Division,
Vijayawada, Krishna District.

3. General Manager,
SC Rlys, Rail Nilayam,
Sec'bad.

ese Regpondents

Coungel for the Applicent

Shri M.C.Jacob

Counsel for the Respondents :  Shri C.V.Malla Reddy, St for Rlys

et
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CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
(Order per Hon'ble Shri R.Rangarajen, Member (A) ).
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lstter No.8/1,524/V1/5/O0ptg.Branch dt.24='

1Drder per Hon'ble Shri R.Rangarajan.

Heard Sri M.C.Jacob, counsel for tF

C.V.Malle Reddy, lesrnad standing counsel

fix the pay of the applicant in accordance
Indian Railway Establishmant Code Vol.II ¢

from Bavanagar divisien of Uastarn'Railua)

Member (A) )e

8 applicant end

f or the responde

This 0.A, is filed Por,ﬂﬁg"@;ﬁirggﬂgﬁﬁfta the respo

| with Ruls 1313
gnseguent upon h

to South Centrs

on and from 23-9-91 as dirscted in the cage of applicants

1252/94 on the file of the Hon'ble C.A.T.,

consequential benefits including arrears f

Hyderabad Bench

‘rom the date of
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nts.

pdents to
pf the

is trangfer
I Reiiway
in OA No,
with all

request

transfer after declaring the proceedings of the Pirat resppndent

No.P/EST/535/Vol.14 dt.2.10,91 Pixing the

at fs.1,560/= instead of at Rs,1,850/- in s

srbitrery and violative of Article 14 and|16 of the Consti
of India.
3. The - learned counsel for ths respongents now submitsg

pay of the appli

ale Rs.1200~2040

=97 (this memora

taken on récord), whersby the relief asket

been complied with already.
for‘respondants submits that iha'ﬁa may

become infructuous., Ths Learned counssl |

In view of tl

for in this O.A

>or the applicant

is, the standing

cant
ms iilegal,

tution

kRnk
ndum is
. has

coungel

e disposed of asg hauing]

submits

that in case if there is any further gfﬁgwancj in this connection,

he may be allowsd to approachef this Tribu

>

the rules,

nal in accordanca'uith
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4. In vieu of the abovs, the 0.A. is dilsposed of as having

become infructuous with a liberty to the applicant to approach .
"L o e A Ui A Aelly el ) 1D

this Tribunal for redresssal of his grleuancﬂﬁ No costa.

(h.naﬁcaanaau)

Member (A) /////”’
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Dated: 23rd September, 1997 DR @ \
Dictated in Open Court, ®
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COpy to t-

1.

2,

3.

4,
Se
6.
7.

The Chief Perosnnel Oeficer, South Centrzl Railways, Rail Nilayam,
secunderabad.

The Senior u1visional Pergonnel ,fficer, South Central Rallways,
vij~yawada Division, vijay=wada Krishna Dist.

The General Manager, South Central Rnilw-vs, Rail Nilmjam, Sec'had

v oy

One _ovoy to Mr. MeC.Jacoh Advocate CAT. Hyd.
One copv toMr. C.VMalla Reddy s C for Rlys. CAT. Hydl
one Cony to The D.R(K). :

One Duplicate Covy,.

Upre.




TYPED BY
COMBARED

AN THE CENTRAL ROMIMISTRATIVE TRIBUNAL
' : HYDER&Bﬁ? :

.

THI HUOH'OLE SHRI RLR4NGARAJAN : M(R)

Dated:

CHECKED BY
APPRCOVED BY

ST PR TATESHURR ;

m(3)

ORDER/ 1UDGMeNF—
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Admitt_
Issued

fFllofed

and Interim Directions

Disposed of with Directions

Dismigdsed

Dismigsed 2s withdraun

Dismijssed for DeFault

No order as to costs,
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